
 
  

 
 

 
 

 
 

 

 
 

 

 

  

        
             
 

 

 

 

 

MC No. 241 of 2014 
IN WP(C)No. 257 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 

JUSTICE (ACTING) 

29.08.2014 

Heard learned counsel for parties. 

As per request, list on 01.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
  

 
 

 
 

 
 

 

 
 

 

 

  

        
             
 

 

 

 

 

MC No. 242 of 2014 
IN WP(C)No. 258 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 

JUSTICE (ACTING) 

29.08.2014 

Heard learned counsel for parties. 

As per request, list on 01.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 
 

 
 

 

 

 

 

  

   

 

  

 

 

 

 

 
  
  

  
 

 
 

 

       

 
  

 

 
  

 

 
  

 
 

 

 
 

 
 

WP(C)No. 201 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

29.08.2014 

Mr HS Thangkhiew, learned senior Advocate, appears 

for petitioner and Mr SC Shyam, learned senior Advocate, 

has put in appearance on behalf of respondents-UOI. 

I have heard learned counsel for parties. 

In view of letter dated 22.01.1998 issued to the Desk 

Officer (Affin) Central Board of Secondary Education 

Shiksha Kendra 2, Community Centre, Preet Vihar, Delhi-

110092 by Lt. Col. of Assam Rifles regarding maintenance 

of reserve fund etc. which was referred to and relied upon 

by learned senior counsel for petitioner in support of his 

argument that Union of India has pervasive control over 

Assam Rifles Public School, Laitkor, Shillong, learned 

counsel for Union of India prays for and is granted two 

weeks’ time to seek instructions. 

For ready reference the letter on reproduction would 

read as: 

“To 
The Desk Officer (Affin) 
Central Board of Secondary 

Education Shiksha Kendra 2, 
Community Centre, Preet Vihar, Delhi-110092 

MAINTAINING OF RESERVE FUND 
Sir, 

1. Further to your letter No. CBSE / Affin / 13302 
/98/420 dated 9 Jan 98 regarding the 

maintaining of Reserve Fund for the CBSE. 
2. The school is run by the Directorate General 
of Assam Rifles and financed out of the 

Regimental fund of Assam Rifles. 
3. In view of the above please confirm whether 
we are still required to maintain the Reserve 

Fund as required by you. 
4. An early action will be highly appreciated. 

Yours faithfully,
 
Sd/-

(DS Rawat)
 
Lt Col
 
Adm Officer” 



 

  

 

 

 

  

        
             
 

 

 

 

 

In the meantime, as per their prayers, learned 

counsel for parties may file the documents/affidavits they 

want to refer and rely. 

List on 05.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

  

  

        

             
 

 

 

 

 

WP(C)No. 257 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

29.08.2014 

Heard learned counsel for parties. 

Learned counsel for the parties are directed to 

submit separate calculation regarding energy charge, 

demand charge and delayed payment charge on Monday 

(01.09.2014). 

List on 01.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

  

  

        

             
 

 

 

 

 

WP(C)No. 258 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

29.08.2014 

Heard learned counsel for parties. 

Learned counsel for the parties are directed to 

submit separate calculation regarding energy charge, 

demand charge and delayed payment charge on Monday 

(01.09.2014). 

List on 01.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

  

 

 

 

 

  

        
             
 

 

 

 

 

WP(C)No. 285 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

29.08.2014 

Mr ND Chullai, learned Advocate, appears for 

petitioners, Mr HS Thangkhiew, learned senior Advocate, 

assisted by Mr N Mozika, learned Advocate, represents 

respondents No. 1 to 4 and Mr B Bhattacharjee, learned 

Advocate, has put in appearance for respondent No. 5. 

Learned counsel for respondent No. 5 prays for and 

is granted two weeks’ time to file affidavit-in-opposition. 

List thereafter on 14.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

  

 

 

 

 

  

        
             
 

 

 

 

 

WP(C)No. 286 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

29.08.2014 

Mr ND Chullai, learned Advocate, appears for 

petitioners, Mr HS Thangkhiew, learned senior Advocate, 

assisted by Mr N Mozika, learned Advocate, represents 

respondents No. 1 to 4 and Mr B Bhattacharjee, learned 

Advocate, has put in appearance for respondent No. 5. 

Learned counsel for respondent No. 5 prays for and 

is granted two weeks’ time to file affidavit-in-opposition. 

List thereafter on 14.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 


